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by us hefore taking a decision, besides making baseiess
accusations against  the respondents as -well as  ths

ribunal He has not come with any valid gdrounds no
d,és thd Ba coma within tha four walls of ordar 47, Rule

1 CPT read with Section 22(3¥ 1Y (F)Y of Administrative
Trihunals ~ Act, 1885, warranting raviaw i the rasult
R4 fails and is accordingly dismissed, '
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